IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

PRINCIPAL BENCH
(IB)-159(PB)/2017
IN THE MATTER OF:
Gudearth Homes Infracon Pvt. Lstd. & Ors. .... Applicant/petitioners
Vs.
Veebro Technoplast Pvt. Ltd. .... Respondent

Order under Section 7 of Insolvency & Bankruptcy Code, 2016

Order delivered on 24.07.2017

Coram:
CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon’ble President

Ms. Deepa Krishan
Hon’ble Member (T)

For the Applicant/petitioner : Ms. Anju Jain, Mr. Hitesh Sachar,
Advocates
For the Respondent

ORDER

Affidavit of service has been filed and in para-2, it has been stated by
Mr. Amit Dubey, managerial employee of the petitioner company that a copy
of the petition alongwith an order dated 10.07.2017 was served on the wife of
Mr. Atul Sharma, namely Ms. Mahima Sharma. The signature of Ms. Mahima
Sharma is available on the photo copy of the order dated 10.07.2017 and on
the letter pad of the advocate. Accordingly, we conclude that the service is
complete. The respondents, inspite of service, have not been appeared,
therefore, proceeded ex-parte.

List the matter for arguments on 25% July, 2017.
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